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(b) Rs 43 39 lakhs agamst their share
of Rs 19 21 lakhs

(c) The Mimnstry of Pailwavs have ex-
plamneq to the State Government of Kerala
that the share of each state from the Railway
Safety Works Fund s determimed according
to a formula recommended by the last Con
vention Commuttee and adopted by both
Houses of Parliament The Ministry of
Railways have no discretion to enhance the
share of any State Government

The Chiel Minister®. sugrestion that this
formula may be referred to the ncw Conven-
tion Commitiee for review, has boen acce pted
and the matter has since been placed befor
the Committee

Acceleration of Work of Bhimkunda
and Bangah Dam Projects to
check Floods i Onissa

912 SHRI ARVUN SLCTHI Wil th
Minister of IRRIC ATION AND POV ER
be pleased to state

(a) whether 1n view of the recent deva
stating cvclone and floods 1n O1 sse Govern
ment have accorded piiority to the work of
Bhimkunda Dam Project and Rangali D m
Project on Baitram and Brahmant rivers
sespectively, and

(b) if so, when the projects are hikely 1o
be taken up ?

THE DEPUTY MINISTER IN THF
MINISTRY OF IRRIGATION AND
POWER (SHRI B N KURELEL) (a)and
(b) It has been conmdered that by constru-
ct hg Rengali dam on the Brahmans and the
Bhumkund dam on the Baitran: on a pri
orily basis, the annual recurring damage
due to floods 1n these rivers can be consi-
derably reduced  The State Government of
Orissa have taken-up the preparation of the
detailed project reports for thes. dams The
work on these ptojects can be taken up after
they are examined and approved by the
Planning Commussion

Robbery in trams between Jhargram
and Kalalkumda Railway Stations
(South-Eastern Railway)

913 SHRI ARJUN SCTHI Wil the
Minister of RAILWAYS be pleased to
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state

(a) whether Government are gware that
robbery 1s frequently commutied 1n traus,
especsally m Utkal Funress between Jl ar,rin
and Kal lkunda Rail vay Stations of deuth-
F astern Ralway,a d

(b) if <o the steps Go ernment hmve
taken 1o the matter 7

THE MINISTER O' RAILWAYS
(SHRI K. HAN1 MANTHAIYA) fa) N
Only o ¢ies were recently repor od from
U hal Express

(b) The gang respansidle has beca d o
ted and & R P hay been dic wed to
escort the trawn

Grant of “accnces to Radway
Bookstal! Contractors

914 SHRIMALI MUKUL BANFR!
Wils the M n stes of RAILWAYS be pleist !
1o state

(1) how many Railway bookstall contrac
tors have been given hicences on the Ind an
Ruilways,

tb) whether 1t 1s the poliy of the R i~
way Buard to ex end the licvaces granted to
Railway bookstall coit actors for specific
periods if thewr services are found to be
satistactory, and

(¢} the names of the contractors winee
services have been found generally satis-
factory !

THR MINISTFR OF RAILWAYS
(SHRI K HANUMANTHAIYA (& 27
contractors, including 42 vending contractors

(b) The renewal of the hicences gran‘ed
to Ratlway Bookstall contracions 1s generally
considured taking nto account the qualnty
of services rendered by the contractors
dursng the subusting contract period and
suby ct to the ¢ntrictois agreeing to such
additions, alwnrgtions and modifications off
the teims of the agreement as the Railv ay
administration ghall think fit 1 the interust
of the public,
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(¢) A atet ment giving details 15 laid on
the Toble «f the House. |Pleced i Hpear)
See No LT—1506/12)

Suspension of Indian  Handlo mn
Imports by U, K.

918 SHRI N K SANGHI wii
the Mnister of FORLIGN TRADF be
pleas Jd to state

(a) whether the British Government
have suspended 1mports of Indian hand
looms and have «iggested to the Indi n
wxporters to def r the export tl the gues-
uon of 15 per cent additional levy on Indian
textles 1s decided or m  the altermative to
1cduce the policy by 15 per cent,

(b) w'cether this stand of the British
Government has affected handloom worth
Re 57 lakhs ready for shiprient and
another 50 lakhs under production, and

(¢) wuether the Government of Indis
have 1aken up tle matter with the U K
Government, and 1f so, with what
result ?

THE DFPUTY MINISTIR IN THF

MINISTRY OF FORFIGN TRADL
(SHRI A C GLFORGEF) (a) to fc)
With effect from the last Januarv

1972, the British Government have imposed
a new customs tariff on co ton textiles
imported from Ind a and other Common-
wealth countries In re.pect of Indian hand-
toom cotton <o »ds and handloom ik goods
the British Governmeat have, however, of-
fered duty free entry subject to ceilings of
1 mi'lion squm ¢ yards and 40,000 sq Yyards
respectively for 1972 Under therr proposal
the duty free entry 1s dependent on the con-
clusion of an agrecment between the
Government of India and the British
Government

The duty free qguotas offered are,
however, exireniely low as comparcd to o 11
actual exports i1n the past and the coverage
1s not also free from doubt., Our efforts to
persuade the Briush Government to allow
unrestricted duty {ree entry for all our hand-
loom goods, have not succeeded wo far.

The Government of India are, however,
sentinuing theis efforts to reach a mutually
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acceptable  solution

Gov.tnment,

with  the British

No precise estimate of the trade affected
b the measures taken by the Buush
Government c¢in be given

Treight charges to be paid at
lowding point
916 SHRIN K SANGHI:
SHRI BISHWANATH JHUN-
JHUNWALA

Will the Mimister of RAILWAYS be
pleased to state

(a) whether Railway authorities have
taken a decision that frieght charges will
have to be paid at the loading point rather
than at the destinit on point, as has heen
the practice hitherto,

(b) 1f so, the reasons therefor, and

fc) the financral difficulties experienced
by the Railways under the earlier scheme
post-pavment and what financial gamns or
administrative conven are envisaged
under the new sthemes ?

THE MIN'STLR OF RAILWAYsS
(SHRI K HANUMANTHAIYA) (a)
There are at picsent 367 commodities nn
whith pre-payment of fieight 1s compulsory
It has been decided to extend the condition
of corpulsory pre-payment of freight to
additional 26 low valued commodities with
effect from Ist Apnl, 1972

{b) and (c) T'he reasons for extending
the condition of compulsory pre~payment of
freight to additional Y6 ‘low value® commo-
dities, and the main advantages which will
accrue to the Raiiway by this decision
aie -~

(1) Pre-pavment of fre ght at the time
of booking would reduce the
outstanding freight on Railways
Public Accounts Commattee (Fifth
Lok Sabha) have, vide recommen-
dation No 15 of their 11th Report,
specifically stated as under —

““The Commuttee note
that Railways are already -





